BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONE BENCH, BHOPAL
ORIGINAL APPLICATION NO 21/2024 (CZ)

VIJAY SAWARKAR .....APPLICANT(S)
Vs.

URBAN DEVELOPMENT ... RESPONDENT(S)
AND HOUSING DEPARTMENT & ORS.
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Date: 04.02.2025 Submitted by MP PCB:-

through Counsel

o
Place: Bhopal

Adv. Parul Bhadoria
Ph. No.: (+91)-8085977111;
Email: parul.bhadoria04@gmail.com




BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONE BENCH, BHOPAL
ORIGINAL APPLICATION NO 21/2024 (CZ)

VIJAY SAWARKAR .....APPLICANT(S)

Vs.

URBAN DEVELOPMENT ... RESPONDENT(S)
AND HOUSING DEPARTMENT & ORS.

ACTION TAKEN REPORT ON BEHALF OF MADHYA PRADESH
POLLUTION CONTROL BOARD

IT IS MOST RESPECTFULLY SUBMITTED HERE IN UNDER:-

1.

That, the present application was filled by the applicant against the residential
project (Dream Land City) in the area of Municipal Council Multai, District
Betul on the grounds of non-compliance of Water (Prevention and Control of
Pollution) Act, 1974 and discharge of untreated water into the water bodies/lake
in violation of of the Solid Waste Management Rules, 2016.

That, The Hon’ble Tribunal vide its order dated 04.12.2024 had directed the MP
PCB to file action taken report in the present case.

That, Madhya Pradesh Pollution control Board, Regional office, Chindwara
had imposed the Environment Compensation of 31.459 Lacs against M/s
Ramdeo Baba Developers, Yavatmal (Respondent No. 7) as assessed by the
Joint Committee Report dated 08.07.2024.

That, the MP PCB submits that vide letter dated 01.12.2024 a notice was issued
to the project proponent which was delivered on 14.12.2024. The copy of the

notice along with postal receipt and delivery report is enclosed as Annexure-1.



. That after thirty days of service of notice no reply/objection regarding the
notice was submitted by the project proponent to the MP PCB. Thus the said
notice was converted into directions by letter dated 20.01.2025 which has been
delivered to project proponent on 02.02.2025. The copy of the notice along

with postal receipt and delivery report is enclosed as Annexure-2. Hence the

compensation levied is final as MP PCB has duly complied with principles of
natural justice.

. That, considering the gravity of the violation the MP PCB submits that the
District Collector, Betul may be directed for initiating the process of recovery
of the EC imposed on the Project Proponent under MP Land Revenue Code,
1959.

. That the MP PCB has also filed Court case the Project Proponent under Section
24 of the Water (Prevention and Control of Pollution) Act, 2024 before the
Learned CJM, Disitrct Betul. The case is now listed for appearance for of the

accused. The relevant documents are filed herewith as ANNEXURE-3.

. That vide order dated 04.12.2024 the matter was proceeded ex-parte against the
project proponent M/s Ramdeo Baba Developers, Yavatmal (Respondent No.
7).

. The Hon'ble Tribunal may kindly be pleased to take the aforesaid action taken

report on record.

Date: 04.02.2025 Submitted by MP PCB:-

through Counsel

w"%
Place: Bhopal

Adv. Parul Bhadoria
Ph. No.: (+91)-8085977111;
Email: parul.bhadoria04@gmail.com



&, REGIONALOFFICE &’ LiFE
M.P. POLLUTION CONTROL BOARD & 2252
In Front of Mullaji Petrol Pump, Parasia Road Chhindwara

Phone - 07162-220311/12, E-mail-romppcbcwh@gmail.com, ropcb-chhindwara@mp.gov.in, Web :- www.mppch.nic.in

No NOY./ Ro/PCB/ 20'24/C1~irw ‘ Dawe.|.../ L. 3. /2024

To,
1. The Project proponent

M/s Ramdev Baba Varco
Developers, Yawatmal
Maharashtra

2. The occupier

Dream Land City
Multai, Betul .

Sub: -  Imposition of Environment Compensation for the period 08.02.2024 to 08.04.2024
due to not establishing sewage network and treatment plant which is a violation
under Water (Prevention and Control of Pollution) Act’ 1974& also not obtain
consent to operate under orange category. Notice thereof.

Ref:- Order of Hon’ble NGT in OA No. 21/2024 dated 09.09.2024.

—ee00-—--
Whereas MP Pollution Control Board (MPPCB) is a statutory body constituted under
section 4 of the Water (Prevention& Control of Pollution) Act, 1974 and has been entrusted with the
responsibilities of enforcement of the Environment Laws in the State.

Whereas, an OA21/2024(CZ) (Vijay Sawarkar vs. Urban development and housing
Department & Ors.), was filed before Hon’ble NGT regarding not establishing sewage network and
treatment plant&also not obtain consent to operate under orange category.

Whereas, a Joint Committee was constituted as per order of Hon’ble NGT dated
08.02.2024 and Joint Committee was directed to visit the place and submit the factual and action
taken report.

Whereas, the ‘Dream Land City’ site is located at Multai town of Betul having
geographical location as latitude 21.792519° and Longitude 78.242300°.

Whereas, the Joint Committee constituted by Hon’ble NGT as per order dated 08.02.2024
inspected the above site on 03.04.2024 and observed following shortcomings: -

1. M/s Ramdev Baba Varco Developers, Yawatmal has not obtained Environment
clearance as per the provisions of EIA notification, 2006.

2. M/s Ramdev Baba Varco Developers, Yawatmal has not obtained CTE (consent to
establishment) & CTO (consent to operate) from the Madhya Pradesh pollution control
board.

3. Sewer line, sewage treatment plant, rain water harvesting not found.

Whereas, the Joint Committee submitted the report before the Hon’ble NGT along with
the assessment of Environmental Compensation of Rupees 31.459 Lakhs (Thirty one lakh forty five
thousand nine hundred) against the M/s Ramdev Baba Varco Developers, Yawatmal for period from

»




|

08.02.2024 to 08.04.2024 for dischar i )
V2.2 04. ge of Untreated/Partially treated s
Guidelines.(copy of the joint committee report enclosed) eage s per the CFCD

_ Whereas, you are Project Proponent/Occupier of the Dream Land City at Multai, Betul and
it is the mandatory duty of project proponent/occupier to obtain CTE (Consent to Establishment) &
CTO (Consent to Operate) under Water (Prevention& Control of Pollution) Act, 1974 and Air
(Prevention& Control of Pollution) Act, 1981 from the Madhya Pradesh Pollution Control Board.

Whereas the Joint Committee also found that No sewage treatment plant and domestic
effluent was accumulated at the site which is violation of section 24 of Water ( Prevention and
Control of pollution) Act 1974.

L4

Therefore, you are liable to pay the Environmental Compensation to the tune of Rs. 31.459
Lakhs (Thirty One Lakh Forty Five Thousand Nine Hundred Rupees Only) as proposed by the Joint
Committee. The Environment Compensation of Rs. 31.459 Lakhs (Thirty one lakh forty five
thousand nine hundred) shall be deposited in the account of Member Secretary, MPPCB
Environment Protection Fund NGT Account No. 6310001200000043, IFSC Code — PUNB0631000,

Punjab National Bank, Bhopal.

You are hereby given an opportunity of 15 days to submit yonir reply/objections (if any)
pertaining to the deposition of the levied environment compensation amount for the period of
08.02.2024 to 08.04.2024.

In case no reply is received within 15 days from the date of issue of this notice, above
proposed environment compensation shall be confirmed and action is also liable to be initiated
against the responsible persons under the Water (Prevention and Control of Pollution) Act’ 1974.
Kindly acknowledge the receipt of this letter.

For and.on Behalf of
b’\b M.P. Pollution Control Board

Region fficer,
\ MP Pollution Control Board,
©\ Y\ Chhindwara (M.P.)

No J10€ / RO/PCB/ 2024/CHW Date .0}./..].&../ Q0 4

Copy To: -
1. The Member Secretary, MP Pollution Control Board, Bhopal (M.P.) for Information Please.
2. Director (Environment), (Technical Section), MPPCB, Bhopal (M.P.) for Information Please.

3. Legal Section, MPPCB, Bhopa.l (M.P.) for Information Please.

0 {(/ Regional Officer,
MP Pollution Control Board
(J)D Chhindwara (M.P.)
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Track Consignment Quick help

* Indicates a required field.

* Consignment Number

EI378865025IN

[

Booked At Booked On Destination Tariff Article Type Delivery Delivery Confirmed
Pincode Location On

Chhindwara 10/12/2024 445001 47.20 Inland Speed Yavatmal H.O 14/12/2024 14:49:00

H.O 12:59:50 Post

Event Details For : EI378865025IN
Current Status : Item Delivered(Addressee)

Date

14/12/2024
14/12/2024
14/12/2024
13/12/2024
13/12/2024
13/12/2024
12/12/2024
12/12/2024
11/12/2024
11/12/2024
10/12/2024
10/12/2024
10/12/2024
10/12/2024

10/12/2024

Time

14:49:00
09:42:59
08:18:53
21:36:00
21:26:00
02:55:33
20:33:05
17:19:29
14:00:00
10:25:27
21:22:23
20:14:04
20:04:41
19:43:30

19:30:28

Office
Yavatmal H.O
Yavatmal H.O
Yavatmal H.O
Yeotmal ICH
Yeotmal ICH
Nagpur NSH
Nagpur NSH
Nagpur NSH
Jabalpur NSH
Jabalpur NSH
Chhindwara H.O
Chhindwara ICH
Chhindwara ICH
Chhindwara ICH

Chhindwara H.O

Event

ltem Delivered(Addressee)
Out for Delivery
Iltem Received
ltem Dispatched
Iltem Bagged
Item Dispatched
ltem Bagged
Iltem Received
ltem Bagged
Iltem Received
Iltem Dispatched
ltem Dispatched
ltem Bagged
Iltem Received

Iltem Dispatched
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REGIONA WL

E Liferityte for
<% M.P. POLLUTION CONTROL BOARD Eviadnment

In Front of Mullaji Petrol Pump, Parasia Road Chhindwara
Phone - 07162-220311/12, E-mail-romppebewhd gmail.com, mpeb-chhindwaratmp.gov.in, Web :- wwvw.mppeb.nic.in

No 5.0,/ RO/PCB/ 2020/CHW Date 22./.01..../202¢

1n, ANNEXURE-2

1. The Project Proponent

M/s Ramdev Baba Vareo
Developers, Yawatmal, Maharashtra

2. The Occupier
Dream Land City, Multai, Betul.

Sub: - Imposition of Environment Compensation for the period 08.02.2024 to 08.04.2024
violation of dircctions of Honble National Green Tribunal and violation under
Water (Prevention and Control of Pollution) Act’ 1974, Direction thercof.

Ref:- 1. Order of Hon'ble NGT in OA No. 21/2024 dated 09.09.2024.
2. This office notice No. 1105 Dated 01/12/2024.

—00----

Whereas MP Pollution Control Board (MPPCB) is a statutory body constituted under
section 4 of the Water (Prevention& Control of Pollution) Act. 1974 and has been entrusted with
the responsibilities of enforcement of the Environment Laws in the State.

Whereas. an OA 21/2024(CZ) (Vijay Sawarkar vs. Urban development and housing
Department & Ors.). was filed before Honble NGT regarding not establishing sewage network
and treatment plant&also not obtain consent 1o operate under orange category.

Whereas. a Joint Committee was constituted as per order of Hon’ble NGT dated
08.02.2024 and Joint Committee was directed to visil the place and submit the factual and action
taken report.

Whereas. the ‘Dream Land City” site is located a1 Multai town of Betul having
geographical location as latitude 21.792519" and Longitude 78.242300".

Whereas. the Joint Committee constituted by Hon’ble NGT as per order dated

08.02.2024 inspected the above site on 03.04.2024 and observed lollowing shortcomings: -

10
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1. M/s Ramdev Baba VarcoDeve : X7 . :
amdev Baba VarcoDevelopers. Yawatmal has not obtained Environment clearance
as per the provisions of EIA notification.2000.

M/s Ramdev Baba VarcoDevelopers, Yawatmal has not obtained CTE (Consent To

b

Establishment) & CTO (Consent To Operate) from the Madhya Pradesh pnllulinn contro!

board. ;

fad

Sewer linc, Sewage treatment plant, Rain Water Harvesting nol found.

Whereas. the Joint Commitiee submitted the report before the Hon'ble NGT along

with the assessment of Environmental Compensation of Rupees 31.439 Lakhs (Thirty-One Lakh

Forty-Five Thousand Nine Hundred) against the M/s Ramdev Baba Varco Developers,

Yawatmal for period from 08.02.2024 to 08.04.2024 as per the CPCB Guidelines.
Whereas. vou are Project proponent/( )ecupier of the Dream Land City at Multai, Betul

and it is the mandatory duty of project proponent/occupier (o obtain CTE (Consent To

Establishment) & CTO (Consent To Operate) from the Madhya Pradesh Pollution Control Board
& No sewage treatment plant at the site which is violation of section 24 of Water (Prevention

and control of pollution) Act 1074,

Whereas the Hon'ble National Green Tribunal in compliance of the order dated

09.09.2024 had directed the MP PCB 10 assesses and finalize the environmental compensation to

be imposed on the project proponent for violation of rules as per law.

Whercas in the compliance of the orders of the Hon'ble Tribunal this Office had issued

vou a Notice No. 1105 dated 01/12/2024  providing the opportunity to Project
Proponent/Occupier 1o submit vour reply/objections (if any) within 15 days from the service ol
notice. pertaining to the deposition of the levied environment compensation amount Rs. 31.459

Lakhs (Thirty-one lakh forty-five thousand nine hundred) for the period of 08.02.2024 to

08.04.2024.

11



| ——

I N . .
Whereas that the above notice was delivered to your oflice in 14.12.2024 by speed post, however

till date no reply of above referred notice date 01/12/2024 has been received from your end.

You are hereby directed to pay environment compensation of Rs, 31.459 Lakhs

(Thirty-One Lakh Forty-Five Thousand Nine Hundred) of violation [fom 08.02.2024 10

08.04.2024 within 15 days from the date of issue of these dircction in the Member Secretary,

MPPCB Environment ProteetionFund NGT Account No. 631000120000043 IFSC Code-

PUNB06310000, Punjab National Bank, Bhopal.

This issues with the approval of competent authority. Kindly acknowledge the receipt of this

letter.

For and on Behalf of
M.P. Pollution Control Board

-

\(_/ Regiona) Officer,
0 (Dr. K.N. Katare)

MP Pollution Control Board,
Chhindwara(M.P.)

No.9) ../ RO/PCB/ 2024/ CHW Date 28/.0.l..../202€,

Copy To: -
I. The Member Secretary. MP Pollution Control Board, Bhopal (M.P.) for Information
Please.
2. Director (Environment). (Technical Section). MPPCB, Bhopal (M.P.) for Information
Please.

fad

Legal Section. MPPCB. Bhopal (M.P.) for Information Please.
Chief Municipal Officer, Multai Betul For Information And Necessary Action Please.

Regional Officer,
(Dr. K.N. Katare)
MP Pollution Control Board
o\ & Wy  Chhindwara (M.P.)

12
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You are here Home>> Track Consignment

Track Consignment

* Indicates a required field.

* Consignment Number

EI378865714IN

Booked At

Chhindwara H.O

Booked On

27/01/2025 15:37:25

Destination Pincode

Event Details For : EI378865714IN
Current Status : Item Delivered(Addressee)

Date

01/02/2025
01/02/2025
01/02/2025
01/02/2025
31/01/2025
31/01/2025
31/01/2025
31/01/2025
31/01/2025
30/01/2025
30/01/2025
30/01/2025
30/01/2025
30/01/2025
30/01/2025
28/01/2025
28/01/2025
28/01/2025
28/01/2025
28/01/2025
28/01/2025
28/01/2025
28/01/2025
28/01/2025

27/01/2025

Time

14:40:51
11:53:30
09:10:50
07:58:19
21:28:37
20:52:39
16:56:48
16:21:50
02:28:22
20:11:52
16:37:50
12:22:41
12:18:42
04:19:24
01:01:53
22:00:00
21:24:56
19:29:53
19:27:06
19:23:17
19:17:30
19:16:55
18:11:56
08:48:12

18:59:43

Office
Yavatmal H.O

445001

2]

Yavatmal H.O (Beat Number:2)

Yavatmal H.O

Yavatmal H.O

Yeotmal Sorting L2U

Yeotmal ICH
Yeotmal ICH
Yeotmal ICH
Nagpur NSH
Nagpur NSH
Nagpur NSH
Nagpur Rs TMO
Nagpur Rs TMO
ITARSI RS TMO
ITARSI RS TMO
Jabalpur NSH
Chhindwara H.O
Chhindwara ICH
Chhindwara ICH
Chhindwara ICH
Chhindwara H.O
Chhindwara H.O
Chhindwara H.O
Chhindwara H.O

Chhindwara H.O

Sign In

Tariff
41.30

Register

Article Type

Inland Speed Post

Event

Quick help

oo |

Delivery Location Delivery Confirmed On

Yavatmal H.O 01/02/2025 14:40:51

Item Delivered(Addressee)

Item Delivered [To: sushma dalvala (Addressee) ]

Out for Delivery
Iltem Received
Iltem Dispatched
Iltem Dispatched
Iltem Bagged
Iltem Received
Iltem Dispatched
Iltem Bagged
Iltem Received
Iltem Dispatched
Iltem Received
Iltem Dispatched
Iltem Received
Iltem Bagged
Iltem Dispatched
Iltem Dispatched
Iltem Bagged
Iltem Received
Item Dispatched

Iltem Bagged

Item Redirected to Yavatmal H.O Insufficient Address

Iltem Received

Iltem Bagged
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